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HARYANA STATE POLLUTION CONTROL BOARD
 

Gurgaon North Vikas Sadan, 1st Floor, Near DC Court,
Gurgaon Ph.0124-2332775 Email:-

hspcbrogrn@gmail.com
 Website: www.hrocmms.nic.in  E-Mail  - hspcbho@gmail.com     

      Telephone No.: 0172-2577870-73______________________
                   

 
 To.

        M/s :  Proposed Group Housing Buildings in Zone 10 DLF 5 Gurugram

       2nd Floor, Gateway Tower, Cyber city Gurugram

       GURGAON

       122002

 
Sub. : Grant of consent to Establish to M/s Proposed Group Housing
Buildings in Zone 10 DLF 5 Gurugram
               Please refer to your application no. 27715935 received on dated 2022-08-23 in
regional office Gurgaon North.
With reference to your above application for consent to establish,M/s Proposed Group Housing
Buildings in Zone 10 DLF 5 Gurugram is here by granted consent as per following
specification/Terms and conditions.
                   

No. HSPCB/Consent/ :  329962322GUNOCTE27715935 Dated:09/09/2022

Consent Under  AIR/WATER

Period of consent  09/09/2022 - 16/08/2032

Industry Type  Building and Construction projects having waste water generation more
than 100 KLD in respective of their built-up area

Category  RED

Investment(In Lakh)  107600.0

Total Land Area (Sq.
meter)

 30653.3

Total Builtup Area (Sq.
meter)

 233377.9

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  294.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  STP

2.	Trade

Permissible Domestic Effluent Parameters

1. BOD 10 mg/l

2. COD 50 mg/l

3. TSS 20 mg/l
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Sangeeta
Typewritten Text
ANNEXURE-R3

Sangeeta
Typewritten Text



                   
 

Regional Officer, Gurgaon North 

Haryana State Pollution Control Board. 

Terms and conditions 
                   

4. Total Nitrogen 10 mg/l

5. Total Phosphorus 1 mg/l

6 .  Faecal  Col i form
(MPN/100 ml)

 Less than 100

7. pH  5.5-9.0

Permissible Trade Effluent Parameters

1. NA  mg/l

Number of stacks  9

Height of stack

1. Stack to DG set 1000
KVA

6 Meter

2. Stack to DG set 1000
KVA

6 Meter

3. Stack to DG set 1000
KVA

6 Meter

4. Stack to DG set 1000
KVA

6 Meter

5. Stack to DG set 1000
KVA

6 Meter

6. Stack to DG set 1000
KVA

6 Meter

7. Stack to DG set 1000
KVA

6 Meter

8. Stack to DG set 625
KVA

6 Meter

9. Stack to DG set 625
KVA

6 Meter

Permissible Emission parameters

1. NA

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 6.4 KL/day

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be 294 KL/Day i.e
0KL/Day for Trade Effluent,  0 KL/Day for Cooling, 294 KL/Day for Domestic and
the same should not exceed .

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier.  The unit will have to set up the plant
and obtain consent during this period.
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3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant.  The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production

6. The above  Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.

11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted  in original with the request for consent to operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent
to Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.
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19. That the unit will take all other clearances from concerned agencies, whenever
required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

26. That unit will obtain consent to operate from the board before the start of product
activity.

 Specific Conditions

Other Conditions :
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Regional Officer, Gurgaon North 

Haryana State Pollution Control Board. 

 1. The project proponent will obtain all necessary clearances from all concerned departments.
2. Project proponent will not change the quantity of domestic effluent/trade effluent/air
emission without prior permission of the Board. Project Proponent will obtain prior CTO
before starting of production and apply for CTO/ CTE Extension at least 90 days before expiry
date of this CTE. 3. Project Proponent will install STP/ETP/ACPM along with the main
project. 4. Project Proponent will install adequate acoustic enclosures/chambers on their DG
SETS with proper stack height as per prescribed norms to meet the prescribed standards
under EP Rules. 5. Project Proponent will comply with the provisions of Water Act, 1974, Air
Act, 1981, Solid Waste Management Rules, 2016, Hazardous & Other Waste Management
Rules, 2016, Plastic Waste Management Rules, 2016, E-Waste Management Rules, 2016,
Battery Managements Rules, C&D Waste Management Rules, 2016& amendments and other
applicable environmental legislation. 6. Project Proponent will use only treated effluent
supplied from Sewage treatment plant during construction phase of the project 7. That this
CTE will not provide any relaxation /benefit from any other Act/Rules/Regulations applicable
to the project/land in question. 8. Project Proponent will not discharge any type Treated or
untreated effluent outside the premises of the project. 9. Project Proponent will not use in their
DG set as a fuel i.e. pet coke, furnace oil and LSHS etc. 10. Stack emission level should be
stringent than the existing standards in terms of the identified critical pollutants. 11. Effective
fugitive emission control measures should be imposed in the process, transportation, parking
etc. 12. Encourage use of cleaner fuels (pet coke / furnace oil /LSHS may be avoided). 13. Best
available technology may be used. For example usage of EAF/SAF/IF in place of Cupola
Furnace, Usage of Supercritical technology in place of sub – critical technology. 14. Increase of
green belt cover by 40% of the total land area beyond the permissible requirement of 33%,
wherever feasible. 15. Stipulation of greenbelt outside the project premises such as avenue
plantation, plantation in vacant areas, social forestry etc. 16. Assessment of carrying capacity of
transportation load on the roads inside the industrial premises. If the roads required to be
widened, shall be prescribed as a condition. 17. Project Proponent will not discharge any type
of effluent inside & outside of the premises of the project and reuse/recycle of treated waste
water be ensured. 18. Continuous monitoring of emission and effluent quality / quantity to be
installed & will connect the same with server of CPCB and HSPCB. 19. A detailed water
harvesting plan may be submitted by the project proponent. 20. Project Proponent will achieve
zero discharge and install latest technology of STP/ETP and reuse/recycle of treated effluent.
21. In case, domestic waste water generation is more than 10 KLD, the industry may install
STP. 22. Dumping of waste (fly ash, slag, red mud etc.) may be permitted only at designated
locations approved by SPCBs/PCCs. 23. More stringent norms for management of hazardous
waste. The waste generated should be preferably utilized in co-processing. 24. Monitoring of
compliance of EC conditions may be submitted with third party audit every year. 25. Project
Proponent will dispose off their waste/spent oil of DG sets only to authorize recyclers by the
HSPCB. 26. The % of the CER may be least 1.5 times the slabs given in the OM dated
01.05.2018 for SPA and 2 times for CPA in case of Environmental Clearance. 27. Project
proponent will comply all the directions of CPCB in this regard and will comply all the orders
issued by any court in this regard. 28. Project Proponent will submit an affidavit regarding
compliance of above said conditions within 30 days. 29. The above Consent to Establish is
further subject to the conditions that the unit complies with all the laws/rules/decisions and
competent directions of the Board/Government and its functionaries in all respects before
commissioning of the operation and during its actual working strictly. 30. Unit will deploy anti
–smog guns at site to comply with the above said directions & keep proper record of operation
of the same and submit action taken report to this office within 03 days positively, failing which
action shall be initiated as per applicable Acts/ Rules /Notifications. 31. Project proponent will
comply with all the conditions mentioned in Environmental Clearance granted vide letter dated
17.08.2022 and submit the compliance of the same within 90 days to this office. 32. CTE so
granted is on the basis of detail submitted by the unit in online application, CTE granted will be
without prejudice to any violation made by unit in past & will be deemed revoked & further
action will be taken as per law if any violation is observed at any stage. 33. The Project
Proponent/unit will not claim any benefits on the basis of this CTE in respect of past violation
committed by them 34. Unit will not do any construction work in their project without
obtaining valid renewed license from DTCP and CTE will be become null and void if unit fails
to renew DTCP license. 35. This CTE is only valid for the area for which unit has obtained
License /CLU issued by DTCP and Aravali clearance report from Deputy Commissioner,
Gurugram. 36. At any stage, if any violation observed of any above conditions at any time, this
CTE stands cancelled /revoked & further action will be taken as per
Law/Acts/Notifications/Policies/Rules.
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    पभभगगय वन अधधकभरग दभरभ सपषगकरण  पत
Clarification letter by 

Concerned Divisional Forest Officer
हररयभणभ  सरकभर / Government of Haryana

 हररयभणभ भभ-  पररकण अधधननयम,1900 (1900     कभ पपजभब कभ अधधननयम II)          अथवभ वन अथवभ पनतबपधधत भभनम सस सपबपध मस ननरभकसप पमभण पत।
NOC in respect of Haryana Land and Preservation Act, 1900 (Punjab Act, II of 1900) or Forest or Restricted lands.

नभम
Name

सपगठन कभ नभम
Organisation Name

 वतरमभन पतभ
Current Address

 भभनम सथभन
Land Location

 भभनम मभपन
Land Measurements 

आयत  नमबर /  ममरबभ नमबर
Rectangle No./ Murba 
No.

      Reference No. (SRN):-   
जभरग करनस कक  नतधथ / Date of Issuance:
जभरग    करनस कभ सथभन / Place of Issuance:
जभरग    करनस वभलभ पभधधकरण / Issuing Authority:

This is a Digitally  Signed Certificate and does not require physical signature. The authenticity of  this certificate can be
verified from the verification link mentioned below:

1 of 3

अलोक कुमार
Alok Kumar

Dlf Limited

Gateway Tower, 2nd Floor, Dlf City Phase Iii

WAZIRABAD,Gurgaon,Wazirabad

16.975 (Acre)

Not Applicable, Applicable Khasra Nos : 2037/4 Min (0-2-6), 2038/6 Min(0 -1- 8),
2043/3min (0- 0- 14), 2044/3min (0- 0- 16), 2044/4min (0- 8- 6), 2045/1min (0- 1- 16),
2045/2min (0- 12- 9), 2046/1/1(1- 12- 19), 2046/1/2(1- 2- 14), 2046/2(1- 6- 7), 2047/1(1-
19- 3), 2047/2(1- 11- 17), 2048(3- 7- 0), 2049(4- 4- 0), 2050/1(1- 7- 10), 2050/2min (1- 2-
8), 2051min (1- 18- 8), 2052/1min (0- 2- 0), 2052/2min(0- 1- 3), 2056/2min(6- 0- 0) Total
Area : 16.975 Acers;

XUU-N8F-HHUW
18-03-2024

Gurgaon
Divisional Forest Officer

https://164.100.137.243/eservices/mobileapi/verify/clarification/XUUN8FHHUW

600787

Sangeeta
Typewritten Text

Sangeeta
Typewritten Text
ANNEXURE-R4

Sangeeta
Typewritten Text



    पभभगगय वन अधधकभरग दभरभ सपषगकरण  पत
Clarification letter by 

Concerned Divisional Forest Officer
हररयभणभ  सरकभर / Government of Haryana

 हररयभणभ भभ-  पररकण अधधननयम,1900 (1900     कभ पपजभब कभ अधधननयम II)          अथवभ वन अथवभ पनतबपधधत भभनम सस सपबपध मस ननरभकसप पमभण पत।
NOC in respect of Haryana Land and Preservation Act, 1900 (Punjab Act, II of 1900) or Forest or Restricted lands.

 नकलभ नमबर
Killa Number

पययजन
Purpose

जभरग करनस कक  नतधथ / Date of Issuance:
जभरग    करनस कभ सथभन / Place of Issuance:
जभरग    करनस वभलभ पभधधकरण / Issuing Authority:

This is a Digitally Signed Certificate and does not require physical signature. The authenticity of this certificate can be
verified from the verification link mentioned below:

2 of 3

Not Applicable, Applicable Khasra Nos : 2037/4 Min (0-2-6), 2038/6 Min(0 -1- 8),
2043/3min (0- 0- 14), 2044/3min (0- 0- 16), 2044/4min (0- 8- 6), 2045/1min (0- 1- 16),
2045/2min (0- 12- 9), 2046/1/1(1- 12- 19), 2046/1/2(1- 2- 14), 2046/2(1- 6- 7), 2047/1(1-
19- 3), 2047/2(1- 11- 17), 2048(3- 7- 0), 2049(4- 4- 0), 2050/1(1- 7- 10), 2050/2min (1- 2-
8), 2051min (1- 18- 8), 2052/1min (0- 2- 0), 2052/2min(0- 1- 3), 2056/2min(6- 0- 0) Total
Area : 16.975 Acers

Building ConstructionBuilding Construction

18-03-2024
Gurgaon

Divisional Forest Officer

https://164.100.137.243/eservices/mobileapi/verify/clarification/XUUN8FHHUW
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    पभभगगय वन अधधकभरग दभरभ सपषगकरण  पत
Clarification letter by 

Concerned Divisional Forest Officer
हररयभणभ  सरकभर / Government of Haryana

 हररयभणभ भभ-  पररकण अधधननयम,1900 (1900     कभ पपजभब कभ अधधननयम II)          अथवभ वन अथवभ पनतबपधधत भभनम सस सपबपध मस ननरभकसप पमभण पत।
NOC in respect of Haryana Land and Preservation Act, 1900 (Punjab Act, II of 1900) or Forest or Restricted lands.
Applicant ___________________________ located at village /city  _____________________________________ district ______________________
made a proposal to use this land for __________________________________. It is made clear that:

a) As per records available above said land is not part of notified Reserved Forest, Protected Forest under Indian Forest Act,
1927 or any area closed under section 4 of Punjab Land Preservation Act, 1900.

b)  It  is clarified that by the Notification No. S.O.8/P.A 2/1900/S. 4/2013 dated 4 th January, 2013,  all  Revenue Estate of
____________________is notified u/s 4 of PLPA 1900 and S.O.81/PA.2/1900/S.3/2012 u/s 3 of PLPA 1900. The area is however
not recorded as forest in the Government record but felling of any tree is strictly prohibited without the permission of
Divisional Forest Officer, _________________________.

c)  If  approach  is  required  from  Protected  Forest  by  the  user  agency,  the  clearance/  regularization  under  Forest
Conservation Act  1980 will  be  required.  Without  prior  clearance from Forest  Department,  the use of  Forest  land for
approach  road  is  strictly  prohibited.   ____________________________________________________________________________________
whose land is located at village/city, __________________ District___________________ must obtain clearance as applicable under
Forest Conservation Act 1980.

d) As per the records available with the Forest Department, ________________________ the area does not fall in areas where
plantations were raised by the Forest Department under Aravalli project.

e) All other statutory clearances mandated under the Environment Protection Act. 1986, as per the notification of Ministry
of Environment and Forests, Government of India, dated 07-05-1992 or any other Act/ order shall be obtained as applicable
by the project proponents from the concerned authorities.

f) The project proponent will not violate any Judicial Order/ direction issued by the Hon'ble Supreme Court/ High Courts.

g) It is clarified that the Hon'ble Supreme Court has issued various judgments dated 07.05.2002, 29.10.2002, 16.12.2002,
18.03.2004, 14.05.2008 etc. pertaining to Aravalli region in Haryana, which should be complied with.

h) It shall be the responsiblity of user agency/ applicant to get necessary clearances/ permissions under various Acts and
Rules applicable if any, from the respective authorities/ Department.

i) This certificate is not applicable in case of Environment Department notification dated 10.03.2016 for Screening Plant,
and  notification  dated  11.05.2016  for  Stone  Crusher.  Investor/Applicant  has  to  take  clearance  from  Environment
Department in case of Screening Plant and Stone Crusher .

It is subject to the following conditions:

Date:___________________________________                          ___________________________
Place:__________________________________         (Divisional Forest Officer)

This is a Digitally Signed Certificate and does not require physical signature. The authenticity of this certificate can be
verified from the verification link mentioned below:

3 of 3

Alok Kumar WAZIRABAD Gurgaon
Building Construction

Gurgaon

Gurgaon

M/s Dlf Limited
WAZIRABAD Gurgaon

Gurgaon

1.Clarification Is Hereby Issued Subject To The Conditions
Mentioned Above.

18-03-2024
Gurgaon

Rajeev Tejyan,

https://164.100.137.243/eservices/mobileapi/verify/clarification/XUUN8FHHUW
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fay 

M/s DLF Limited., 

DLF Gateway Tower, R Block, 

3 

DLF City Phase-lL, Gurugram. 

Clarification Regarding Applicability of Aravalli NOC for Land/Khasra (Total area 16.975 

acres) falling within the project site of "LUXS" in DLF 5 Sector 54, Village Wazirabad. 

Gurugram, Haryana. 

28 02 2024 GIRI Ryrd gI HrUÍU fu â fo fI ry yciT tol 

1. 9eT 4 À afutd IRI TRR i 07 05 1992 à fefboYT 3HR 3RTdl 

8. wref a À zfuf GI TO 2037/4 a(0-8-6). 2045/2f1o-12-09),. 
2046/1/1(1-12-19). 2046/1/2(1-2-14). 2050/1(1-7-10). 2050/2tA 
(1-02-08). 2051 f1-18-8). 2052 /1 A0-2-0). 2052/2 0-1-3) 
Hfhy GHU- HGI 2021-2022 ) dae i0 745 AII O 779 q aGr i0 29 

yorR aar 0 21 Heifaut O GI 2056/2 fA-H Hfui sioyiOY5O 

i0 750 GrGt O 786 VHIG0 HG 2021 * 2022 34HR STOyiOY50 feTAts 

603790
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29.032024 ERI 34qTG UI 3TG HAtu ETRI fG 18.032024 (M/s DLF Ltd.) 

Applicant Mr. Alok Kumar, M/s DLF Limited., having Rectange No./Murba No./Killa No. 2037/4 Min 
(0-2-6), 2038/6 Min(0-1-8), 2043/3Min(0-0-14), 2044/3 Min(0-0-16), 2044/4 Min(0-8-6), 2045/1 Min 

(0-1-16), 2045/2 Min(0-12-9), 2046/1/1(1-12-19), 2046/1/2(1-2-14), 2046/2(1-6-7), 2047/11-19- 3), 
2047/2(1-11-17), 2048(3-7-0), 2049(4-4-0), 2050/1(1-7-10), 2050/2 Min(1-2-8), 2051 Min(1-18-8), 2052/1 
Minl0-2-0), 2052/2 Min(0-1-3), 2056/2 Min(6-0-0) Land Measurements 16.975 (Acre) Land Location 
Village Wazirabad, District Gurugram made a proposal to use this land for Building Construction. It is 
made clear that: 

B 

A 

C) 

D) 

E) 

F) 

G) 

I) 

2/3 H a torciorsO Í= fauTÉ fto 1/6 T a SoyOYSo fiffs 1/6 

H) 

As per records available above said land is not part of notified Reserved Forest, protected Forest 
under Indian Forest Act, 1927 or any area closed under section 4 of Punjab Land Preservation Act 
1900. 

It is clarified that by the Notification No. S.O 8/P.A 2/1900/S. 4/2013 dated 04-01-13 all Revenue 
Estate of Gurugram is notified u/s 4 of PLPA 1900 and S.0 81/PA.2/1900/S. 3/2012 u/s 3 of PLPA 
1900. The area is however not recorded as Forest in the Government record but felling of any 
tree is strictly prohibited without the permission of Divisional Forest officer, Gurugram. 
If approach is required from Protected Forest by the user agency, the clearance/ regularization 
under Forest Conservation Act 1980 will be required. Without prior clearance from Forest 
Department, the use of Forest land for approach road is strictly prohibited. M/s DLF Limited., 
whose land is located at Village/City Wazirabad, District Gurugram must obtain clearance as 
applicable under Forest Conservation Act. 1980. 
As per the records available with the Forest Department Gurugram the area does not fall in areas 
where plantations were raised by the Forest Department under Aravali project. 
All other statutory clearances mandated under the Environment protection Act. 1986, as per the 
notification of Ministry of Environment and Forest, Government of India dated 07-05 1992 or 
any other Act/Order shall be obtained as applicable by the project proponents from the 
concerned authorities. 

The project proponent will not violate any Judicial Order/Direction issued by the Hon'ble 
Supreme Court/High Courts. 
It is clarified that the Hon'ble Supreme Court has issued various judgments dated 07-05-2002., 
29-10-2O02, 16-12-2002, 18-03-2004, 14-05-2008 etc. pertaining to Aravali region in Haryana, 
which should be complied with. 

It shall be the responsibility of user agency/applicant to get necessary clearances/ permissions 
under various Acts and Rules applicable if any, from the respective authorities/department. 

This certificate is not applicable in case of Environment Department notification dated 
10.03.2016 for Screening Plant, and notification dated 11.05.2016 for Stone Crusher. 
Investor/Applicant has to take clearance from Environment Department in case of Screening 
Plant and Stone Crusher. 

It is subject to the following conditions: 
Clarification is Hereby Issued Subiect To The Conditions 
Mentioned Above. 

4R 3T4d Village Wazirabad, Sector 54, Tehsil Wazirabad, District Gurugram 3Tl 
Aravalli Clearance/Non Forest Land frui sH d gr 2 GI â GIi yl/F 

1 
l 
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